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CENTRAL ADMI NISTRATIVE TRIB UNAL, JABALPUR BENCH, JABALPUR

al Applicaticn No of
Jabalpur, this the 18th day of Auqust, 2003, -

Hon'ble Mr, D.C, Verma, Vice Chariman ('J‘udic!ial)
Hon'ble Mr, Anand Kimar Bhatt,” Administrative Member

Laxmi Narayan Tiwari S/0 late

Shri Bhaiyalal Tiwari, aged

about 52 years, Working as

Senior Goods Driver, TRD, Bina, APPLICANT

(By Advozate - None)
' VERSUS

1, Union of India
Through s General Manacer,
Central Railway, Murbay VT,

E3

2, The Divisional Railway Manager,
(DRM) (Personnel),f Central
Railway,’ Habibganj, Bhopal,

3. The Senior Divisional Engineer,
Central milway, TRD, Bina, RESPONDENTS

(By Advecate - Shri M,N, Banerjee)
ORDE R-‘ORAL[
By D.C, Verma, Vice Chairmen (Judicial) =

None for the applicant even at the time of revising
é’ the list, The applicant has filed this Original
Application wherein he has prayed for quashing the arder
dated 14.9,01 (Annexure-A-7) and directing &9 the
respondents to £ix pay of the applicant with effect from
17.,12,84,

2, The applicant was promoted as Seniar Googs Driver

and his pay was fixeq by the respondents, The applicant,
however, felt aggrieved and filed OA No, 417/2001 which was
decided by this Tribunal by an order dateq 24.7.2001[: The
applicant was directed to make a detailed representation

and respondents to decide the same by a Speaking order,
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The respondents hAve passed the order sated 1449 2001,
impagned in the preSent oA, Annexure A-5 shows that the

applicant's P2Y was fixed at 25 1680/~ OB 1,6.1995 and

he claimed two\ incrementS. However, in the representation
(Ann@cure-A-é) the applicant has claimed that his 3y shoud
pe f£ixed with effect from 17.12.84. In the commnication
sent to the applicant on 16 4499 (Annexure-A-l) a
reference has been given to letter dated 17.,12.84 with
reference to which pay of the‘ applicant was fixed from
1,6.95 at RS .1680/=. Accordingly arrears etc, also have
peen paid to the 'applicant. The applicant now ¢laims
that his pay should have been fixed in pursuance to
letter dated 17.,12.84 and penefit with effect £rom the

said date shoulda also be given to him,

3. on what bpasis the fixation of DAY is claimed with
effect from 1983, and what is wrong in fixation of P3Y
after 4th pay commiss‘ion with effect from 1.8.86 have not
been spelt out in the OA, The respondents in their )
impacned order dated 14.9.01 (Annexure-h=7) MAve clarified

the position and have mentioned the details of Py

fixation of the applicant,. In pursuance to the

recommendations of 4th pPaYy commission, pay was fixed with
effect £rom 1,1.86, After the Tribunal‘s orders in OA
No, 417/01 the applicant's representation was considered

and a detailed order was passed on 14.,9,2001 (-Ann@ture—A-’n .

4, We have considered the recital in the OA and also
the order impugned in this OA, We are unable to f£ind any
material details which could give any credence to the
claim made by the applicant with regerd to his claim for

£ixation of pay from 17.12,84, The respondents have in

impugned order clearly menti?\ned that the yedr ui9g4 " was
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@ typographical mistake in Annexdre-A-l and it should

be 17,12,94 insteaq of 17.12,84, It dppears that the
applicant hasvmadeiﬁkwrong Yedr as basis of claim for his
P3y fixation from 1984, If the applicant had any claim
with regrd to his pay fixa;ion with effect from 1984, he
Should mve claimed the same in his earlier OA 417/01,
No swch claim was méde by the dpplicant in the earlier
OA No, 417/01, Copy of the letter dated 17,.12,84 which
has been made the basis of claim,has not been fileq,

5. The applicant has not given any substantiye
Material for his case for fixation of PRy from 1984, Nonpe
is present for the applicant to give a détailed reply to
' decide his pay fixation, We therefore, leave the matter
Open to the applicant to mdke a Tepresentation to the
Tespondents by giving detaileg mterial with Tespect to

his pay, in case he has Still any grievance within a
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(Anand Kumer Bhatt) (D.C. Vernma)
Administrative Member Vice Chairman (Judicial)
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